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(b) whetherthe Government would formulate a special 
project with the help of scientist and technicians for 
increasing the use of organic fertilizers by the farmers 
under the Ninth Five Year Plan; and

(c) whether there is any proposal to develop compost 
and green manure equivalent to the urea fertilizer?

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SIS RAM O LA):
(a) Government's policy has been to achieve maximum 
degree to self-sufficiency in urea. An appropriate policy 
framework of Retention Price-cum-subsidy Scheme exists 
to support and encourage indigenous urea production 
capacity; a High Powered Committee under Prof. C.H. 
Hanumantha Rao has been appointed recently to review 
this policy framework. Along with new production capacities 
within the country, setting up of Joint Venture projects 
abroad in countries having abundant and cheap raw 
materials resources is also being encouraged so that the 
gap on account of rising demand of urea is bridged to the 
maximum possible extent. However, it is not possible to 
indicate the time by which total self-sufficiency would be 
achieved.

(b) and (c) During 9th Plan, it is proposed to provide 
Central assistance under the Scheme on Balanced and 
Integrated Use of Fertilizers (under the Department of 
Agriculture and Cooperation) for promoting the development 
andthe use of organic manure and bio-composting. Organic 
manure are low in nutrient (1 to 3%) and therefore are used 
as supplementary source of nutrient and are not intended 
to be a substitute for any fertilizer including urea.

Traffic in Delhi

4925. SHRI L. RAMANA : Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) the details of complaints regarding traffic in Delhi 
received during the last three years, till date;

(b) the action taken to improve the traffic control on the 
roads and discipline the traffic rules breaking vehicles; and

(c) the number of deaths occurred in road accidents In 
Delhi during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) The 
complaints received mainly relate to bad road engineering, 
unauthorised parking, traffic congestion, encroachments, 
and misbehaviour, harassment by taxi/TSR/bus drivers. 
The number of such complaints received during the last 
three years and till date (upto 31.3.97) was as follows:

1994 1995 1996 1997
(upto 31.3.97)

872 1365 1644 404

(b) The comprehensive action plan drawn by the Delhi 
Police to ensure orderly movement of traffic on the roads 
in Delhi envisages strict enforcement of traffic rules, creating 
an awareness amongst the public for observance of traffic 
rules and execuation of appropriate engineering works 
(i.e. traffic signals, road dividers, road markings, etc.) in a 
phased manner.

(c) the requisite information is as follows :

Year Persons Killed

1994 1884

1995 2070

1996 2091

1997 513
(upto 31.3.97)

[English]

Traffic Rules

4926. SHRI JANG BAHADUR SINGH PATEL: Willthe 
Minister of HOME AFFAIRS be pleased to state:

(a) whetherthe buses, three-wheelers and other heavy 
vehicles are not following the lanes on the roads and travel 
zig-zag way giving room for accidents and chaos on the 
roads;

(b) if so, the reasons for the Traffic Police not being 
able to discipline the vehicles;

(c) whether the flow of traffic on the traffic round­
abouts in Delhi is not controlled and thus endangering the 
live of light vehicle drivers and others; and

(d) the steps taken to man efficiently the traffic islands 
in Delhi during the peak hours to properly regulate the 
traffic?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) and
(b) Delhi Traffic police has been making stringent efforts 
to enforce discipline on roads. As a result, there is 
considerable improvement in lane discipline on the roads.

(c) and (d) The flow of traffic on traffic round abouts is 
suitably regulated by deployment of adequate manpower.

The steps taken to regulate traffic during peak hours
include.

(i) All intersections/points and busy places are being 
manned to regulate traffic and to avoid traffic chaos.

(ii) Strict enforcement of stop lines by deploying traffic 
police persons at every arm of each intersection.
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(iii) Buses which allow boarding and de-boarding of 
passengers at busy intersections are prosecuted.

(iv)The slow moving vehicles are not allowed on main 
road/busy road during restricted hours.

Chief Secretaries Conference

4927. SHRI RAM NAIK : Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether the M inistry are aware of the 
recommendations made in the conference of Chief 
Secretaries held in January, 1997;

(b) if so, the salient features of the recommendations;
and

(c) the action taken or proposed to be taken to 
implement these recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) 
Accordingtothe information received from the Department 
of Administrative Reforms and Public Grievances, a 
Conference of Chief Secretaries of States/UTs was held 
on 20.11.1996.

(b) The important recommendations made were as 
follows:

(i) There is a need for reorganisation of work 
procedures, delegation down the line and an effective 
management information system accessible to all. 
Simultaneous steps to address the rightsizing of public 
service are necessary.

(ii) The approach tothe elimination of corruption in the 
public service needs to address prevention, surveillance 
and deterrent prosecution, and deal ruthlessly with the 
nexus between criminals and unscrupulous elements.

(iii) The Government of India and State Government 
should draw up a Charter of Ethics and Civil Service Code 
for the Civil Service.

(iv) The State Government will be requested to'devise 
suitable mechanism including a high powered Crvil Service 
Board and amend relevant rules for transparent decisions 
on postings, promotions, and transfers o o i
levels.

(v) It is necessary to introduce greater trasparency
andopennessinthefunctioningofGovernmentand^
bodies. This would cover,for example, mov 
a Right to Information Act.

(vi) Accountability should be interpreted in a larger 
sense in order to  e n s u re  p u b lic  sa tis fa c tio n .a n d  
d e liv e ry  o f services. F o rth is p u rp o s e , a p h a s e d  in troduc tion

of Citizens Charter for as many service institutions as 
possible could be considered.

(c) The recommendations of the Conference were 
given wide publicity and were followed up within the 
Central Government and with State Governments for urgent 
processing. It is proposed to place an Action Plan soon 
before a conference of Chief Ministers.

12.01 hrs.

[English]

MR. SPEAKER : Just a moment please. Today we 
have guillotining at six O’ clock. Before that four Ministries, 
concerning Energy, have been listed for discussion today.
It is very important for us to discuss them - the Ministry of 
Power, the Ministry of Coal, the Department of Non- 
Conventional Energy Soruces and the Department of 
Atomic Energy. Therefore, there will be no zero hour today. 
But I will try to compensate it tomorrow and on the following 
day. Since this is very important subject and four Ministers 
have to intervene, we, therefore, need more time to discuss.

Since Shri Chandra Shekhar has something to say, I 
am just allowing him to raise it.

SHRI G.A. CHARAN REDDY (Nizamabad) : Sir, one 
hour of question time was taken for two questions only.

MR. SPEAKER : I know it.

.... (Interruptions)

MR. SPEAKER : Let us give him some time.

12.02 hrs.

RE- APPOINTMENT OF AN OFFICER ON 
SPECIAL DUTY IN P.M.O.

[English]

SHRI CHANDRA SHEKHAR (Ballia) : Mr. Speaker, 
Sir, with anguish and deep concern I am going to read a 
letterthat was published on 30th May, 1974, just afterthe 
explosion of nuclear device in India. The letter was published 
in The New York Times and the letter was written by one 
of today’s officials of the Government of India. It is a matter 
of grave concern because it does not only put a question 
mark about the national policies but also ask the Super 
Powers to intervene in the affairs of this country. I do not 
know what prompted the present Government to appoint 
this officials in a very key position.

Mr. Speaker, I shall be failing in my national duty if I do 
not bring to your notice, to the notice of this House and to 
the people of this country about the gravity of the 
appointment of this official. I may be permitted to read. I


